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FINAL ORDER No. 40204 / 2022 

 
 

 
PER BENCH 

 

 

Ld. Counsel Shri M.N. Bharathi submitted that appellant has opted 

for SVLDR Scheme and they have been issued with Discharge Certificate.  

Accordingly, the appeal is dismissed as withdrawn.  

 

   (dictated and pronounced in court) 

 
   

                                                                                
  (SULEKHA BEEVI C.S.) 

 MEMBER (JUDICIAL) 

 
 

 
 

 
(P. ANJANI KUMAR) 

                                                                MEMBER (TECHNICAL) 
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